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Corporation Limited, Madras, for the
year 1978-79 along with the Audited
Accounts and the comments of the
Compiroller and Auditor General
thereon, under section 619A of the
Companies Act, 1958, [Placed in
Library. See No, LT-948/80].

(2) A copy of the Assam Aliena-
tion of Land (Regulation) Ordin-
ance, 1980 (No. IT of 1980) (Hindi
and English versions) promulgated
by the Governor of Assam on the
6th April, 1980 under article 213(2)
(a) of the Constitution read with
clause (c) (iii) of the Proclamation
dated the 12th December, 1979 issu-
ed by the President in relation to
the State of Assam. [Placeq in Li-
brary. See No. LT-949/80].

NOTIFICATION UNDER INDIAN RAILWAYS
Acr, 1890

SHR] MALLIKARJUN: 71 beg to
lay on the Table a copy of Notification
No. S,0. 394(E) (Hindi and English
versiong) published in Gazette of
India dated the 10th June, 1980 de-
claring certain railway stationg as
hotified stations for removal of goods
without delay, issued under section
568 of the Indian Railways Act, 1890.
[Placed in Library. See No. LT-950/

80].

NOTIFICATIONs UNDER CusTOMs AcrT,
1962 RE. RETMPORT OF INDIAN MADE
SCOOTERS FROM NEpAL

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): I beg to lay
on the Table a copy of Notification
No, GS.R. 057 (Hindi and English
versions) together with an explanato-
ry memorandum regarding exemption
on scooters produced or manufactured
in India and which are re-imported in-
to India from Nepal from Customs
Duty, under section 159 of the Cus-
toms Act, 1862. [Placed in Library.
See No. LT-851 /807.
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RE. MOTION FOR ADJOURNMENT,
CALLING ATTENTION ETC.

MR. SPEAKER: Calling attention.

SHRI INDERAJIT GUPTA (Basir-
hat): You said you would hear us
one by one.

MR. SPEAKER: 1 have listened to
them one by vne. But the whole time
of the House is not to be spent like
that. What would you like me to do?

ot v wiw e (Poefa): gw @t
#1 §e fio° § @ fag gw @t &1
6 JTHT S Ag1T 1T &)

A AL : 9 Y AT wGT H
AT ST g |

SHRI INDRAJIT GUPTA: 1 was
sitting quietly, but you never came to
this side. You said you would hear
us one by one. I was sitting quietly.

MR. SPEAKER: Without my per-
mission, they were talking.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): I have given a calling at
tention notice....

MR. SPEAKER: That is under my
consideration. You can come .0 my
chamber. I will discuss it with vou.

SHRI BAPUSAHEB PARULEKAR:
You just now said that you were col
lecting the infermation.

MR. SPEAKER: You come to me.

SHRI BAPUSAHEB PARULEKAR:
The incident has taken place on the
18th. The Home Ministry must be iv
possession of all the facts.

MR. SPEAKER: Now, you are trying
to waste the time of the House. (In-
terruptions).

SHRI BAPUSAHEB PARULEKAR:
They will temper with the evidence by
the time you collect all this informa-

tion. (Interruptions).
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MR. SPEAKER: It is not done like
this.

DR. VASANT KUMAR PANDIT:
(Rajgarh): I have given a calling at-
tention notice on ‘Lok Parlok’ picture,
It has agitated the feelings of one sec-
tion of the society. Then I also gave
you a short notice question on tais.
About this film, there are so many agi-
tations in the city. Sir, the delay ...

MR. SPEAKER: 1 had sent 11 to the
Home Ministry. I dig not delay it, We
are waiting for the answer.

st T AT gL ey zgfazr
79 0F wEEs v S e g,
u‘ﬁwm%"g\‘rwaﬁwr
1 1 G

MR. SPEAKER: You can come 10 my
chamber and discuss it but not 'n the
House. I have listened to you. About
the calling atlention notice, nothing
will be discussed here.

(Interruptions) **

MR. SPEAKER: Nething should he
recorded. The hon Member does 10t
listen. This is not the proper way.
You go on sayingz whal you like. You
must have my permission. You give
time to me also. I am going to dis-
cuss everything under the rules. But
everything cannct be done at the saine
time.

SHRI INDRAJIT GUPTA: Unfortun-
ately the House could not meet for
three days. Calling attention notices
were given earlier which, I hope, are
pending with you regarding two very
important matters of international coa-
cern on which we feel, that the Gov-
ernment of India should.... (Interrup-
tions)

MR. SPEAKER: You can come to my
chamber and we will discuss it.

SHRI INDRAJIT GUPTA: .....One
is withdrawal of Soviet troops from
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Afghanistan. I thought the External
Affairg Minister would suo moto make
a statement but he has not vome to
the House. The other is regarding the
reported package deal that is ofterea
by China for settling the border ques-
tion. I would request you to taks up
these call attention notices.

MR. SPEAKER: You come ‘o m.y
chamber and then we will discuss it.

(Interruptions)

SHRI SATISH AGARWAL (Jawur).
I{ you are kind encugh to admit a
calling attentionr motion under rule
197 the Minister makes a statemen®
and the Members whose names are
there in the notice, are allowed 10 ask
certain queslions. This procedure has
heen scuttled. You have permitied the
Minister to make g statement. What
has happened to our calling atle-lion
notices?

(Tnterruptions)

MR. SPEAKER: I have allewed them
under Rule 372 and we again come
lo Rule 193.

SHRI SATISH AGARWAL: Under
Rule 197, five Members are allowed
to ask a question.

MR. SPEAKER: I am going to ad-
mit it under Rule 193.

SIIRI SATISH AGARWAL: 197?

MR. SPEAKER: 193 yes.

| R AA UG T 7T, WIA

STFEAT K1 F°T & . .

MR. SPEAKER: Not allowed.

oY wArew awyt  (Peeme) o sneme
AgisT, I 3% g % Fwa-FHT «
& AATT AT ', WA HAG -HAA
N T 0 g F=o1 g &
TR TERL @ 49 AT F g,
wﬁ“aﬂﬂ‘wa’mraﬁ«’faﬁ
g Farar) Y St 7 ofr 7yt AR
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** Not recorded.
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MR. SPEAKER: I think, that is re-
lated to everybody in this House.

S WA WRTEY: A wged,
WaE ¥ QT 99 §&FA1 T H
e # o qT AT w&w wik §
IHET W@ .. A EW R wi g, @
T 7 ft ot g T W st
H1 T qT @1 g AT weT wfa |/
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Hqy AETAT: AT FI AT 315 g
T & ST &Tq Hgl, ag (acdb d 9§ 8§
for sfzat =t gowg g@ ST g1 T
e, WO &Ie %, T § 9 &
T )
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MR. SPEAKER: I have allowed yo.l
under Calling Attention.

st T PaeTH TTREIT : QESARWE
AT & e 6 F4T 3T &

MR. SPEAKER: I have allowed you
under Caliing Attenticn.

oY T Pawre qreETA: 3g A ST

yuyw wgted: fox 5w o aifed w1

ot T Pawme AW ST@ @7 AN
FTH GCITAIAITNAT. . o.on e
(). .. ... .

MR. SPEAKER: Not allowed. The
whole House is seized of this situation.
It is a very serious matter that has
come to the notice of the House.

Y v tawmw qreEE: enwwer oY,
AT ...

ASADHA 5, 1902 (SAKA)

qeay : q :
SRR " T e & o gt

SHRI CHANDRAJIT YADAY (Az-
amgarh): Sir, Baghpat is very close.
You ask the House Minister...

(Interruptions)

MR. SPEAKER: I have asked the
Home Minister.

SHRI CHANDRAJIT YADAV: That
should be put for tomorrow? [t is a
very serious matter.

MR. SPEAKER: The Home Minister
is not here at the moment. He will
he coming.

SHRI CIIANDRAJIT YADAV: [t is
only onc hour journey from Delhi. Let
him make the inguiry and reoert to
the House tomorrow.

st P we Py s (de):

# ¥ Pyfais &1 araw fagr g8 Y sTor
fag g Paers |

Wegey wEYaW : FIT |
consideration.

It is under
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SHRI SOMNATH CHATTERJEE
(Jadavpur): Sir may I have a word
with your kind permission?

MR. SPEAKER: This is not the way.
This House cannot run now like this,
Mr. Chatierjee.

(Interruptions)

SHRI SOMNATH CHATTERJEE: Sir,
unfortunately the House cculd not sit
{for the last three days. We have
given notices even under Rule 377 on
urgent matters. But, Sir, I will re-
quest vou to allow some more now.
I understand that only 5 are allowed
as the usual quota.

MR. SPEAKER: You know, Mr.
Chatterjee, I may even allow up te 7.
You come lo me. This is not the
forum. Why can’t you come and dis-
cuss? This is not the time.

e et
—— cg———— s S o

**Not recorded,



